TO BE PUBLISHED iIN PART. II SECTION 3(4i) OF THE GAZETTE OF INDI

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF- REVENUE)

New Delhi, the ?1‘27“8?,1937.

NOT IF ICAT ION
INCOME-TAX -

. ' - .
No.‘[‘bec\ (F.No.203/1""-"/ %-ITL.II') : In continuation of
this Offige No’t’ifica‘tton’ No, - 6034 (F.N0o.203/192 /84 -ITA.II)

dated 15=11=-84 it is hereby notifled for general information
that the Institution mentioned below has been approved-.by
Department of Scientific & Industrial Research, New Delhi, the
Prescribed Authority for the purposes of clause (134 ) of sub~
section (1) of Section 35 (Thirty f1ve/0he/ih!ll ) of the
Jncome=tax Act, 1961 read with Rule 6 of the Income=~tax Rules,
1962 ‘under the category ®Institution® . subge»t to the following
conditions i-

i) That the Centre for Women's. ﬂwalopm Studies, New Delhi

will maintain -a .separate account. “of the sums recelved
~ by it for sczentiflc research. s L ;

-

1i) That the Said Inatitution will furnish annual returns

of its scientific research activities to the Prescribed
Authority for every financial year in such forms as may
be laid down and intimated to them for this purpose by
31st May each year.

i1ii) That the said Institution will Submit to the Prescribed

Authority by 30th June each year a copy of their audited

- © annual accounts showing their total income and expendi-
ture and Balance Sheet showing its assets _liabilities
with a copy of each of these doouments to.the Central
Board of Direct Taxes, New Delhi and the concerned
COmmissionef of Income~-tax.

iy) That the said Instit-vtion will apply'to Cantral Board
of Direct Taxes, Ministry of Finance (Department of
Revenue), New Delhi, 3 months in advance before the
expiry of the.approval for further extension,
Applications received after the date n# ~w=*
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?entragfur’@bmen!s_ueyglopmant Studies, MNew Dalhi.

This Notification-is effective for a pariod. from

- 1.-4-37»3;-3-90 | . % ()
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S’ ijci.'i.ra 2 ;
S Secretary to the Govbrnnent of India
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Copy forwarded to t-

f

1. ALL Commi551oner of InQOme-tax (2 copies ).

2.” Directors of InSpection(Investigatlan)/(specmal Investi-
gat:on)XIT&Aud1t/HS&PR/Vig1fénce/Intelligenoe/Recovergé
Survey/P&PR, New Delhi.

3, Inspection Division(GCBDT), Mayur Bhavan, New Delhi.

4e¢ 0.5.0.(Legal), 4th Fléor, Super Bazar Building,
Connaught Gircus, New Delhi.

5¢- Directorate of O & M Servéces(Income~tax), Aiwane-Ghalib,
Mata Sundrl Lane, New Deolhi.

6s Tha Secretary, Department of Scientific & Industrial
Lesearch, Technology Bhavan, New Mehraull Road, New Delhi

.with reference to their Q.M. No, },3/72/84-1’@7

.. dated MT N ,

7+ The Jaint Secretary & Legal Rdv1ser, Mlnlstry of Llaw,
- ... Shastril Bhavan, New Delhi,

Be Comptroller & huditor General of India (50 copies).

.~ "9a Bulletin Séction of D.I. (P&PR) 2nd Flmor, Hans Ehavan,
. I.P, Estate, N ew Delhi. { 5 coples) 2

- <

10,
" The ﬁiractoﬁ Cent»re fbr Hoxen ", btudi 8-43 P
Enclave, Ntw‘ﬁalhi =10 517."}3} L‘s ’ am':hsheei
iy Ib\f\}{r i
= LKJ
R (RN -Vm\’i\_‘:’
il e B P el BRSO aY K Batfa D

i UIUB; Secretarv to the Government of India




